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COUNTER SIGNED 

Signature of the-,  
dealing Assistant 

Section Officer Court Officer 

*k** 



ORDER SHEET 

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 

+t&temilui 
N.. 	I/3_9 	• of 197&..0 

• 
Date Note of progress of proceedings and routine orders 

Date to 
which 
ease is 

adjourned 

•••••••••••••••••••••••••••••••••••••• 

IMP,  On . 	  

-At --Ebz 

- 

	 S e    , 
.•••• 

P 2  (rts  L  (r.7 	tiaiAL 	 s t4 

A2-1:-J 	f o 	  

9cLe' 0.241  3  14(54  .or 	 

OM 	,••• am••••••••••!••• 

saw! •••••••••• ..... 

4,z•-"P•  jki-I kk — 	 

	

 	e (  

am monarimpimemeim •••••• ••• 

NiMmin••••••••• •••••••••••• 

0110.m.11•0•1••=am••••••••IIIIIII• 

3 



44:),E:\ 	cid) V  

ia====a=== 

2 
•••==lam.m.•••=1Maimila ,•==•••=amagmara====.01.•••••••••===,...= 

•••••• finfaam,===. = 

.......0•••••••••• paal 

Date Note of progress of proceedings and routine orders 
Date to 

which 
ca se is 

adjourned 

staaamal=la•No 

.1 

	 - ()S  4-Vt\ 	(ke—JZ f\A- 

„,t.,_(7.1:4 CC e STO ev\evILL y").--v6A 

(!1.  

3 
	

4 

aff•adIaln/mawaffMalaalaaaal=11., 

=•=•, ...•••••••••••=0,==, 1.••••••••• 

IMO 

 

 

m••••••••••••••=mm 

ii/4.‘  2 4 ei 3 	c 

	

, 	) ) 

	

._:14„`! c 	1 '1 	I rt,s,v, 

=MM.. L 

=•=========•,== 

110,•=y• 

1===mtammi 

=••••••=11=1,=•=•=111 

41•1=a••••••••=.,==••••••=1, 

••••••••••• =M. 

PS UP—A.P. 2 Uch. Nyayalay 1923) --19-9-77-20,000 (Task) 



ytypt 1/1- 

ThE_C'El'ITRA L. -ADMINISTRATIVE TRIBUNA 
CIRCUIT BENCH, LUCKNOW.  

CRDER SHEET -.AAA•-A-a-. 
oe 

„ 

No. .47o of 198 ? 

2,PPEL L NT 
A P rTrr-2 AlTr 

AC 	• r4  -AA.A-ANA.A. 	Al,smaa..,,A,, 

nEFENaAT 
. FiE3p&\11.JEW 

VERSUS, 

, 	:74 • IL2,  

riot Or or, Mon loning Reference 
if necessary 

Aeam,y,,A=.0•Avory.A.AAAAA 	 

How complied 
with anddate 

of compliancm 

Sera-2.. 
numc.  
of JI'cicz 
and eat n 

4-bl„ M

• 

	43") 

M 

6s-.4‘4'1  

41:, • 

tYlivra 	 I( 

, i  Hon' Mr. D.-K. Agrawal, J:M. ) 
I 	Hon'' Mr.  
i 

8/11/89 I The applicant is present in person. Mr. i 	 . 
Arjun Bhargava counsel or he respondents ., 	, 	• 

is present,. but, sil not prepared Ithe case 
tc;ATA 

on aCcount of his personal difficulty. 
The writ petition was filed in the year, 1980. 
There is no good. reason to grant. fruther 

1 	indulgence t.5 the AailwaY AdminiStration. 
Therefore,' list this . case for hearing before 
a Single Judge Bench on zl.i...90. if the 	. 

- respondents may so like, 'file cOunter'reply 
within four weeks hereof to which the applican 

,. 

I 	

may file rejoinder afficlAvit if anr, within 2 
. 

weeks thereafter,. In case the respondents 
I 

 
are unable to file counter rePiy within the , 

 
AAAAA.AAAAtAAAAAAA. 

4-9'44,  

a41-T- 6011. t=1, 

v\I 

CA-4_ 41 

'No  CA /12-A 
4—t1-84 • 

tJJicci 

tcA 

cArtv, 9-04— 



F.:;a4 13,AL 1.)A:34. 670/87 

u 

stipulated time, they Will forefeit the right 
to file tehaSir counter affidavit in this case. . 	_ 

(sns) 

jtt 

P>. 

cam_ , 	
le40-44.1 - 

(,, 	, 2, 	0  -Iry 1...t.42.11,A.1 
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2 weeks, thereafter.. 
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In the Hon'ble High Court of Judicature at Allahabaci, 

0 Lucknow Bench Lucknow. 

Civil Misc. ,An. No...9.4C(07-) 3.980 

In re: 

Writ Petition No. 1011 of 1980 

Husain Mirza son of laohd. Nawab, aged about bb years, 
resident of Bazar Khala, Imam Ka Chabutra, Halo. 105 
Lucknow. 

' 

Versus 

Divisional Rail Manager, Northern Railway, 
Mahatma Gandhi Marg, Hazratganj, Lucknow. 

2. Divisional Superintenaent, Northern Railway, 
Mahatma Gandhi Marg, Razratganj, Lucknow. 

Personnel Assistant, Northern Railway, 
Gandhi Marg, HazTatganj, Lucknow. 

-Assistant Mechanical Engineer (Loco), 
Railway, Lucknow. 

Mahatma 

Northern 

	 Opposite Parties. 

,Application for JigEN/ 	 J 

In view of the facts and circumstances statea in the 

accompanying writ petition it is moat respectfully prayed 

that the further operation ana further implemention of 

the impugned. oraer No. 810/1-b/Hu8ain Mirza, aated 

24.79 contained in .Anne.a.tre No.2 be stayed ax a the 

Opposite Parties be further airected to permit the 

petitioner to rejoin his services and. continue his job 

which he was doing prior to his pre-mature retirement 

until the decision of the writ petition and opposite 

parties be also directect to give him the arrears of his 

salary since the date of his being illegally retired on 

the basis of the impugned order, till now. 

-re 

Lucknow:Dated: 	 ( S.C. MisTa ) 
Advocate 

April tJ, 18O 	COunsel for the applicant. 

	 Applicant. 
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In the Hons ble High Co x••t of Judicature at Allahabad, 

Lucknow Bench, Lucknow. 

Writ Petition No. of 1980 

Writ Petition under Article 2ki6 
of the Constitution of India. 

Husain Mirza aged about bb years, son of Mohammad 

Nawab, resident of Bazar Khala, Imam Ka Chabutra, 

house No. 10b, Luckcow. 

Petitioner 

:4.0T SU  

S/i. Divisional Rail_ Manager, Northern Railway, 

Mahatma Gandhi Marg, Hazratganj, Lucknow. 

Divisional Superintendent, Northern Railway, 

Mahatma Gandhi Marg, Hazratganj, Lucknow. 

P ereontiel Assistant Officer, Northern Railway, 

Mahatma Gandhi Marg, Hazratganj, Lucknow. 

Assistant Mechanical Engineer ( Loco), Northern 

Railway, Lucknow. 

Opposite Parties. 

The humble petitioner named above begs to state 

as under:- 

1. That the present Writ Petition is being filed 

against the ore-mature retiremerbeing made of the 

petitioner, vide crtsx order dated 9.10.79. 

/4
. 

2. Thst the petitioner worked in East India Railway 
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I have this 	 day of 	 197 , 	exemined 
the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
-;orrections and certif that the paper correspond with the ge neral index, that they bear court-fee stamps of the 
a sr,!re2a*...e value of Rs. 	 , that all orders have been carried out, and that the record is complete and 
in order up to the date of the certificate. 

Munsarim. 

Date 
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In the Hon e ble High Court of Judicature at Allahabad, 

Lucknow Bench, Lucknow. 

1 
Writ Petition No. 	1980. 

Husain Mirza 	 Petitioner 

Versus 

Diviiional Rail Manager 
11.11. Lucknow aria others 

 

Opposite Parties. 

 

Index 

S.No. 	P articulars 	 Page No. 

LucknowsDated: 

April j1.3 , 1930 

( S.C. Misra 
Advocate 

Counsel for the petitioner. 
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as Weigh-man since 1944-47. Thereafter the petitioner 

was re-emeloyed on 20.5.63 on the post of call-man 

in the grade of Rs.70-85. A true copy of the appoint-

ment letter issued to the petitioner is being annexea 

herewith as Annexure No.1  to this Writ 'Petition. 

That since 1963 the petitioner worked efficiently 

end without any break and was therefore automatically 

confirmed after 3 years on his regular service. Since 

then his Provident Funds was also eeductea from his 

pay. The petitioner was getting Rs.217/- &t the time 

of his pre-mature retirement. 

4. That the petitioner was suddenly handed over a 

letter dated 9.10.79 by which he was informed that 
V— 

be hes been tetiree from his services w.e.f. 30.9.79. 

The original letter received by the petitioner dated 

9.10.7e is annexed herewith as Annexure No. 2  to this 

Veit Petition. 

That the age of the retirement of the petitioner 

Wee 58 years while by the impugned order the petitioner 
"eleeee 

has been pre-mature retiree at the age of i_55 years only, 

as the date of birth of the petitioner is 1.7.1924. 

Acco,eding to which the petitioner had attained the age 
Of. 55 years only on the date when he was retiree. 

That at the time of his re-appointment on 4.8.66 

the petitioner haa fureleheu his Transfer certificate 

of Industrial Basic School, euceeowOo the Opposite 
Nee 

Perties which is In the recorde of service file. 
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That the said Transfer Certificate shows the atate 

of birth of the petitioner as 1.7.124. 

That the petitioner has obtained a copy of the said 

Transfer Certificate from the said School wh4ch has been 

issued to him on 21.8.79. The uri 	certificate 

received by the petitioner from the sEid schoOl ie being 

annexed herewith as Annexure No. 3 to this Ibrit Petition. 

J. That the petitioner was preeseu to receive the 

above sFid impugned order of pre-mature retirtment_as 

the same was passed without even coneidering the file 

of the petitioner's service record, which contain the 

said transfer certificate and which shows the petitioner's 
./ 

age and date of birth ol 1.7.1J24. 

That the impugned Oraer dated 	1C.7J clearly 

shows that the name of the petitioner was not published 

in the retirement list of the year 1.7J and inspite of 

that the petitioner was auddenly retired on J.10.7J 

w.e.f. 30.J.79, which is cleErly illegal and void order 

taking away the right of the petitioner to work in his 

post 7  at least about 3 more years. 

That all the other retirement of other workers 

who were similarly placed to the position of the 
• 

petitioner for the last several years haveLmado at 

the age of b8 years only, while the petitioner as 

retired at the age of bb years which is descriminatry 

under Article 14 of the Constitution of India. 
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That at the time of the petitioner's pre-matuee 

retirement, the petitioner was working with entire 

eatiefection of his immeaiate superiors and was clearly 

fit to serve the department for another 3 years i.e. 

till the age of 58 years, but iespite of that he was xa 

illegelly retired from his services without giving him 

any letter in connection of his retirement and without 

publishing his name in retirement list of the year 

That the petitioner came to know about his 

retirement orders having been passed by the letter 

dated 9.10.'N addressed to him which reveal that the 

petitioner was retired by Opposite Party ft,— viae 

letter No. 816/1-5/Rusain Mirza dated 29.e).79. -A 

copy of which has not been served to the petitioner 

as yet and the Berne being illegel, deserves to be 

ouashed. 

That the petitioner who is a very poor man and 

having family of consisting of 8 members met the 

opposite parties several times after passing of the 

tmpugned retirement order and also gave them written 

representations, requestieg leteele that his case 

be considered and he be given justice by re-calling 

the impugnea retirement oraer 	ana permiting him 

to continue his services till the age of 58 years but 

unfortunetely no head hes been paid to the various 

representations and reouests mete by the petitioner 

to the opposite parties and it has become very difficult 

for the petitioner to pull on his family in these hara 
6- 

days. The copy of the last representttion made by 

the petitioner to the Opposite Party No. 1 on 25.2.80 

is being annexed herewith as Aneexure No. 4. 



That some delay has been caused in filing the 

present writ petition, as the petitioner was hoping 

that some result will COMO out, out of his representations 

and requests made to the Opposite Parties and when he 

finally lost all the hopes from that then he With great 

difficulties collected money for getting tile the 
'J 

present writ petition
O 

Wad having been able to arrange 

the same he is filling the present writ petition at 

the very eerliet opportunity available to him. 

That aggrieved of the above BEiG order and having 

no other alternative and efficacious remedy the 

petitioner is filing the presatt writ petition amongst 

others on the following grounds:- 

GROUNIS 

Because the impugned order dated 9.10.79 clearly 

shows that the name of the petitioner was not published 

in the retirement list of the year 1979 and inspite 

of that the petitioner was eudeenly retired 04 9.10.79 

w.e.f. 30.9.79, which is clearly illegal and voia order 

taking away the right of the petitioner to work in his 

post for Et least about .5 MOTO years. 

Because all the other retirement of other workers 

(41A who were similarly placed to the position of the 

petitioner for the last several years have made at the 

age of 58 years only, while the petitioner was retired 

at the age of 55 years which is descriminstry unaer 

Irticle 14 of the Constitution of India. 

Because at the time of the petitioner's pre-mature 

2,14 
	retirement, the petitioner was working with entire 



101  
-7- 

satisfaction of his immediate superiors and was clearly 

fit to serve the department for another 3 years, i.e. 

till the age of 58 years, but inspite of that he lives 

illegally retired from his services without giving him 
fi 

anY 
laittt*r_in connection of his retirement ata without 

publishing his name in retirement list of the year IM9. 

Because the impugned order of retiring the 

petitioner early at the age of 55 years is illegal, 

arbitray and maladide and the same is against all the 

principles of natural justices. 

Bect.use the impugned order of retirement is violation 

of Article 14, 16 and 19 of the Constitution Of India. 

Wherefore, the petitioner preys for the following 

reliefs:- 

( a) To issue e writ, director or order in the nature 

of certiorari nuashing the impugned order No. 816/1-b/ 

Hueein Mirza dated 2.79 after calling the same from 

Opposite Parties and to Quash the letter dated 10.79 

contained in Annexure No. 2, issued by the opposite 

party no. 4 to the petitioner. 

A•-• 

(b) To issue a writ, dizction or OrderiL the nature 

Of Mandamus directing the Opposite Parties to treat the 

petitioner to be in service since before 30.9.79 

continuously and to give the petitioner arreaTa of 

his salary with allowances from the aate of his 

pre-mature retirement till the date of the decision 

of the Writ Petition, i.e. during which period hpax 

he was not permitted to work. 
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14 issue a writ, direction or orders in the nature 

of Mandamus directing the Opposite Parties to Stay 

the effect of the impugned order of retirement and 

permit the petitioner to continue in his job which he 

was doing before the impugned order have been passed. 

Any such other orders as this Hon'ble Court WW1) 

just and proper in the facts end circumstances of the 

case in favour of the petitioner. 

Cost of the petition be allowed to the petitioner 

against the opposite parties. 

( S,C. Mara ) 
Advocate 

April 0) , 180. 	Counsel for the petitioner. 

OZ" 



In the Hon'ble High Court of Judicature at Allahabad, 

Lucknow bench, Lucknow. 

Irit Petition No. 	of 1980. 

Husain Mirza 

 

.... Petitioner 

.... Opp. Parties. 

 

Versus 

Diviiional Rail Manager, 
Lucknow and others. 

Annexure No. 1  

AORPHERN RAILILY  

No.558/Pak/Confd1/157 

Sri Husain Mirza, 
Imam Rasool .Agha Baoar, 
Tarkari kandi, Chowk, 
Lucknow. 

6-- 
Diviiional Supcit's Office, 
Lucknow, the 20.8.ôó. 

Reg: Absorpti3n of Pakistan Opting Ltaff  

4 

I an prppared to re-appoint you temporarily 88 

callman in grade 70-85. If you fail to turn up within a 

month's time from this date of 111151.03 of this letter/ you 

will forfeit your claim for, re-appointment on this Railway. 

You will be reauired to take oath of allegiance to 

the ,INDIAN DOMINION in the form prescribed below: 

	  do swear/solemnly affirm that I 
will be faithful and bear true allegiance to India eaad to 
the Constitution of India as by Law estaulished an that 
I will loyally carry out the duties of my office, so 
help me God.". 

NOTE- Conscientious objectors to oath taking may strike 
out the word 'Swear' from the above declaration. 

Sd/- Illegible 
Aestt. Personnel Officer, Lucknow. 

vf-' I willingly agree to accept the job offered and solemnly 
declare that I shall remain loyal to the Govt. of India. 

Sd/- Illegible ( In urdu ) 
30.8.66. 

True copy. 
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In the Hon'ble High Court of Judicature et Allahabad, 

Lucknow bench, Lucknow. 

Writ Petition No. 	of 1980. 

Husain Mira 

Versus , 

Divisional Rail Manager, 
N.R. Lucknow and others. 

.... Petitioner 

 

Opposite Parties. 
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In to,, H.ontble Htgb Court of Judicture et illeb oacto  

Luc:know Itnch, Lucknotk. 

Writ PiAition U. 

Rusin Mirst 	 .... Petitioner 

V rsus  

1Jivi8ioLL1 hail iiihnzager, 
Neh. Luolmov. Liiottl‘rz, 	 Opposite Perties. 

A44Axlire No.0 



SOT T1 Irr 7.  

; 	Q 	 k I  /IC 	fl--1/1",( 

v 	 'ff2 

r 	ff 14: qi  4f#E5 	RWRM /) 
S 	 N. 

eirifF,1T11 gio 
Scholar's Register Ef Transfer Certificate 

f1,11E,  r rET3i74 	 k 	t7,7T io 

'; 	:r ry.)  
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	 5,7NTri- 

-r-ft—c"R 
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Cause of removal i e. 

Non payment of dues removaP 
of family, expulsion, etc. 

Tt 

7";•1:1 FIN 
Date of Birth 
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r7-17," 
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-rarici 

-74 
Year 

c-N 
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TO 74.4 

Net /Pt 0 
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4 

tATT4¶TIT 
Name of the Scholar with Caste 

111-linclu, otherwise religion 

'4743:;  qi.74/.1.04.47  

wrc-'11 

'Ertrr fuRt 
Date of 
Removal 
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Certified that above Scholar's Register has been posted up to date scholar's leaving as required by the 

Department Rules. 
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Educational Suppliers (Opp.  Mehra Cinema) Aminabad Luoknow. --Phone No. 49829. 	— 
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In the Hon'ble High Court of Judicature at Allahabad, 

Lucknow Bench, Lucknow. 

Writ Petition No. 	Of 1980. 

Husain Mirza 

Versus  

Divisional Rail genager 
N.R. and others. 

 

Petitioner 

Opposite Parties. 

 

 

Annexure No. 4 

The Dlvi. Rail Manager, 
Northern Railway, 
Lu clariovv. 

Through Proper Channel 

Ref: Retirement  

I beg to say that I was re-appointed on the N.Railway 

on and from X. 1.9.1963 and I was 39 years of age at the 

time of my Reeapnointment. 

That I have come to know through your letter 

No. EG/1/Pt II/79 dt 9.10.79 which clearly shows that 

my name was not published in the Retirement list for the 

last year of 1979. 

That my date of birth is 1.7.1924 which shows 

that I have been retired from the Railway Services only 

in the age of 55 years two Months and 29 daye. 

That all the Retirements which have been effeCtea 

since last over three years are in the age of the be years 

but unfortunately I have been deprived off with the same 

benefit of 3 years after completing the age of 55 years. 

That after completing the age of 5b years, I was 

working with the entire sattifaction of my immediate 

superiors and could served the department only 
a period 



AIM. • 

of two months and. twenty nine days I was retired from / 

my service witout giving me any letter in connection of 

my retirement. 

That on 10.79 a copy of lbtter No. EGII/Pt-II/rN 

Dt. 	10.rN was issued to me, by which it came to my 

knowledge that I have been retired vide your letter 

No, 816/1-5/Husain Iirza dated 2.79 received by 

LF/ Lko dated 

Sir, I am a poor man having a family consisting 

of 8 members and it se ms to be very difficult for me 

to pullon my family in these critical days. 

I am not too old enough and could work without 

any brake upto 8 period of three years hence am reduest 

you to kindly allow me an extention of thref- years more 

in service to enable me to pullon my family .nct to 

R 	e in the age at of b8 years just like others. 

I hope that your honour may not disap-point me 

and would not deprive me with the boon asked for. 

For Which I shall be grateful. 

Faithfully yours 

Husain Mirze. 

Ex.call man 8bb 
R/0 10b, Imam Ka Ohabutra, 
Asharfabad, Lucknow. 

Date d:Lu °know. 

25.2.1980. 

True copy. 



In the Hon ble High Court of \ Judicature at Allahabad, 

Lucknow Bench, Lucknow. 

Writ Petition No. 	of 

1980 
AFFIDAVIT 

63 
HIGH COURT 

ALLAHABAD 

AuSaill Mira 	 ... Petitioner 

VerSus 

Divisional Rail Manager, 

N.B. Iucknow and) others. 
OpPosite Parties. 

  

Affidavit 

 

 

I; Husain Mirza aged about bo years, son of 

Mohammad Nawab, resident of Imam Ka Chabutra, House 

N. 10b, Lucknow, Co hereby solemnly affirm and 

state as under:- 

  

That the deponerit 16 the petitioner in the above 

noted case and is well conversant with the facts of 

the case. 

That the contents of perste 1 to lb of the 

accompanying writ petition are true to my own knowleu_ 



-lb- 
4 

3. taariexuree 1 and 4 aut of the accompanying writ 

plitition are true copies and they have been auly 

compared with their originals. 

LucknowsDated: 

April 	, 180. 

I, the above-named deponent 

do hereby verify that the contents 

of paras 1 to 3 of this affidavit 

are true to my own own knowledge 

and no part of it is false and. no-

thing materiel has been concealed, 

so help me God. 

I identify the deponent 
who has signed before me. 

Deponent 

Advocate. 

Solemnly ffirmed before me on April /6 , 1980 

at 61-30 a.m./p.m-I,- by Sri Husain Mira, the depohent 

that %he understands the contente of this affidavit 

which has been react out and explaineci by me. 

0A rri 
High Court, Alla:s  

Luc!:now 

No. ai:32.) 	 
r)a 
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No.CAT/Alld/J 

T.A.No. 

DEPUTY REGISTRAR 

t_v4AktY\vo 

6h- ti 

IN THE CE^ITRAL ADMINISTRATIVE TRIBUNAL 
ALIALTADAD BENCH 

23-A, Thornhill Road,Allahabad-211 001 

*xxx 

Dated the & 

	of 1987.(T) 

Applicant's 

Versus 

Rtakkv 	NRe-snond-ent4s 

ft49'1,;M i\tOOACif SIt i\i\ikCi‘ IVONCO) 

To .git 4401-Air 	&t ,itvmkm /<.* C:" ,y4k. 

m • /os---  Lc-t---akcYtto • 

aiv-41;AinNocAtut X0C,`vt_ Aicov '`)/;Vetd- KePAI 

cl(,ttocity pioLkb\A"levvi1 /4  eicuy\tiik;i 

Whereas the marginally noted cases has been 
transferred by  \kiNt(44-Yr7 '  under the proviiiion 
of the Administrative Tribunal Act (No.13 of 1985) 
and registered in this Tribunal as above. 

The Tribunal has fixed date 
of 2-0,-10,- 	1984 The 

anAdjOr' hearing of the m itz:w 
44tei," ( off 

If no arPearance is ') 
made on your behalf by your-
some-on-e-• duly- authorised to 
Act and pled on.ygur behalf 

the matter will be heard and decided in your absence. 

----Writ Petition No. 

	 of 198t. 
0.  the Court of 

ww\i\--lro 'arising out 
of Order dated 	 
passed by 	 in 	' 

Given ander My hand seal of 
day of 	198 . 

szk'N\t"c‘i. \CNA./) 1.--k-koVA0 

)`./16(i".(1,(s, 	'r-\\ (V\A-Q1W(V 44 

Nvi---W‘Q-1t4) fyaksoety  

eArY\A—  Nt` 	4..10/y) 	b\iekS,00.1it 
) 

V4A 	(ri 	 y ke VkaY\ \ik --NNeKvNtr-  \-yos)A)-0._keyekonij 

the Tribunal this 
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CENTRAL ADMINISTRATI4LTRI3UNAL 

CIRCUIT BENCH:  LUCKNOW  -of 

T.A.N0.670 of 1987(T) 
(W.P.N0.1134 of 1980) 

Husain Mirza 

V ersus 
Union of India 

Applicant 

Respondents. 

10.09.1990.  

Hon elle Mt. Justice K. Nath, V.C. 
Hon siole Mr. M.M. Singh, 	A.M. 

Applicant in person. 

Shri Arjun Bhargawa for respondents,says that 
no counter could Ise filed Isecause records are not 

tracealele. He, however requests that the applicant may Ise 
directed to poduce the original of the scholor register 
fa Transfer certificate. (Ann, 3). The applicant says that 'N 4  

the original is with his counsel Shri S.C. Mishra. We 
hink that lipoth the parties are r4411fted to produce res-
ective decuments. The applicant is directed to produce 

hhe original of Ann. 3 on the next date. The respondents 
are directed to file counter in particular to indicate 
the result of Ann.-4 and in case they are not aile to 
trace out the record to indicate in the counter what steps 
have liween taken in that regard if that record got lost. 

16 	Service record of the applicant, and in particular, top 
sheet dated 27.09.1979 referred to in Ann. - 2 shall also 

lee filed ley the respondents. List for final hearing on 

29.11.1990. Copy of the order lee given to counsel for 
respondents within 2 days. 

 

Sd/.. 	 Sd/.. 
AM. 	 V.C. 

// True Copy // 

 

Ns/ r-7 
(Mohd. Umar / 

g;:trative Tribunals Clicut &rich, 
LU.C.KNOW4 



A.M. 
d/... 

uty Registrar 
A AO 	Tribuagi 
Luckuow B 

LuCknov2 

M.P. 

CNTRADMINISTAATIVi, TRIBUNAL 
LUCKNjvi 	LUCKN,JW, 

113.A. Not  670/37(S1 

Husain Mirza 	0** 
	 Applicant. 

Versos. 

Uni :371 3E. India fa Ors"... 	 ResOndents. 

Date : 4.11.91. 

ion mr.Justice U.C.Srivastava, 

}-:31-t. Z.:re 144:4:ECI§q4.Y.14,01: 71,B.G•orthi,  

, , t 

-• ( 	I  
LA, %that the 'applicant has died on 26.4,91 . Applicatii)ni  

rec2r,(,e6cor dingly abat. 

Learnou counsel for the applicant: says 

WA , 
els 



c.r0 
CT)  - 

ALMINIATIVL TAIBUNAL 
LUCKt4 atM.4-1 L'JCIMA. 

ID. A. N34.2_57 OZ87,  

Husain Mirza 	SO. 

Versus. 

Unii)n )f India & Ors.... 	 RlspOndents. 

Date 1_4.11.91. 

H3n. Mr.Justice U.C.Srivastava, V.C. 

tun„mr.  1411D04.X;44114 A,B.Grthl,  

2 
	

Learned counsel f„)r the apAicant says 

that the app1ic:4nt has died ,3n 26.4,91 • Application. 

accodingly 

A.M. 	 V.C. 

1)* 
	 S4/- 	 Sd/- 

// True copy // 

M.P. 
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ADKINIAXIVz T;iIBUNAL., 
LUCKIC) LIF,ILM 14XNW, 

11114.61_11.o. 67C/87('L. 

Hucain Mirza 	1000 
	 Applic,Alt„ 

Versus. 
Ur11 -.),i if India St 	 kesOndents, 

Delt_A  4.11.91,  

Hr, Mr,Justice U..rjva3tva V.C. 

F7)n. Mr. A/13„C,:)rtl=i1  Ag,  g  

 

Liti.arna.(1 cuns1 fc Lhe coplicant. says • 

that the' axaicant has died )n 26.4.91 • Application, 

accordint4y abi•%- tes. 

1/ True 
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